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~lisc. Baview '~?licatirun Ne.34 ef 2004. 

In 

Original Applicati0n Ne. 290 ef 1998. 

Al la hat> sad ;his~. ~.:..:tr.e:..:.:.~ J,2.t h . p._ay_ • of_ May 2004. 

H0n 1h le M aj Gen K .K. Srivastava, M?mbe r-A. 
Ijgp 'b le fl11rs. Neer a Chhiliber ·~ fvefrlber-J. 

Tz Ibe ni Ram ••••• Ai p lie ant .. 

(8y Advocate : Sri Suclama Ram) 

Versus. 

Uni n of India ancl others. ~ ••••• Ra spende rrt s , 
(By Advecate . ... . - ..... ) 

_o _R.J) _E_R_ 
(By Hen 'ble ivlr:s. M~era Chhibber, J .Ivl) 

This Review Apl')lication has been filed against the 

judgrrent and order dai:ea 26 •. 02.2004 on tre greund that t be 
judgment ef Hen •b le Supreme Court and full Bene h has be e n 

ign~red by the Tribunal. 

2. If judgrrent is seen, we have de a Lt with all the 

points and have already expressed· our views. It is, trerefore, 

wr~ng to suggest trn,t ju.idgment ef Hen 'ble Supre rre Ceur t, an(d 

fu 11 Bench have been ign©re d.. Review Ar-,plic at ion cannot 

be filed to re-argue the case is settled. law by new, 

Trerefore, we find ne good ground te interfere. In any 

case we cannot sit in a:P~ al evar euz- own Qrcle rs. The 

Review Ap Ldc a t.Lcn is accordingly dismissed in c Lrc u le t Ien, 

i\J\:?mber-J. I\~mber-A. 
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